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Central Administrative Tribunal 

Principal Bench, New Delhi 

 

C.P. No. 91/2021 

O.A. No. 780/2020 

 

This 2
nd

 Day of September, 2021 

 

Hon’ble Mr. A. K. Bishnoi, Member (A) 

Hon’ble Mr. R.N. Singh, Member (J) 

  

 Smt Santosh Sharma w/o Late G.D. Sharma 

 R/o-HNO. 388 1
st
 Floor Block-A, Gali No. 16 

 Vijay Vihar Phase-I near Petrol Pump Sector.5 

 Rohini Delhi.85 

    …Applicant 

 

(None for the applicant) 

VERSUS  

 

1. Shri Dharmendera, Chairmen (NDMC), 

New Delhi Municipal Council 

Palika Kender New Delhi-110001 

 

2. Shri D.P. Singh, Director of Education (NDMC) 

New Delhi Municipal Council 

Palika Kender New Delhi-110001 

...Respondents 

 

  (By Advocate:  Ms. Sriparna Chatterjee) 
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ORDER (Oral) 

 

Hon’ble Mr. R.N. Singh, Member (J): 

  
      The present CP has been filed seeking wilful defiance of 

direction of this Tribunal in Order /Judgment dated 03.11.2020 in OA 

No. 780/2020. The operative portion of the Order/Judgment reads as 

under:- 

“8. In view of the aforesaid, without going into the 

claim of the applicant, the present OA is disposed of 

with a direction to Respondents No. 1 and 2 to 

consider the applicant’s aforesaid representation 

dated 21.05.2019 (Annexure A-1) and to dispose of 

the same by passing reasoned and speaking order as 

expeditiously as possible and in any case within 10 

weeks of receipt of copy of this order.  

9. OA is disposed of in the aforesaid terms. Pending 

MAs also stand disposed of accordingly. No order as 

to costs.” 

2.        Pursuant to the notice from this Tribunal, the respondents have 

filed a compliance affidavit enclosing therewith a speaking order dated 

18.08.2021.  With the assistance of the said compliance affidavit, Ms. 

Sriparna Chatterjee, learned counsel for the respondents submits that the 

directions of this Tribunal have fully been complied with.  

3.    We have perused the pleadings on record and we are satisfied that 

the respondents have substantially complied with the aforesaid 

directions of this Tribunal. Accordingly, the CP is closed. Notices are 

discharged.  

 

  (R.N. Singh)              (A.K. Bishnoi) 
Member (J)                         Member (A) 
 

/pinky/akshaya 


